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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 70 OF 2023 (WZ)

RAJIV SINHA ...APPLICANT
VERSUS
STATE OF MAHARASHTRA & ANR.  ..RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 2

I, Deepak Hanumantrao Bobade, aged about 40 years, working with
Mabharashtra Industrial Development MIDC as its Deputy Engineer,
Taloja MIDC having my office at Office of Deputy Engineer, Near
Taloja Police Station, Taloja MIDC, MIDC - 410208, authorized by

Respondent No.2, do hereby solemnly affirm and state as under:

1. Isay that I have read the copy of the above complaint raised by
the Applicant, the Monitoring Committee Report and I have
perused the relevant records pertaining to the above matter as
available in my office and being conversant with the facts and
circumstances of the case, I am able to depose to the same. I am
filing the present Additional Affidavit in furtherance of the
Order dated 09.09.2024 passed by this Hon’ble Court in the

above matter.
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I say that an Affidavit in reply dated 06.09.2024 has already
been filed in the above mentioned matter. I crave leave of this
Hon’ble court to refer to and rely upon the said Affidavit in
reply. I crave leave of this Hon'ble Court to file further
Affidavit, if necessary. I deny all the allegations made and/or
contentions raised by the Applicant, though not specifically
dealt with by me and traversed herein, which are contrary to and

inconsistent with what is stated herein.

I say that this Hon’ble Court vide Order dated 09.09.2024 has
directed MIDC to file an Additional Affidavit as to the time
limit fixed for the industries for compliance of the directions

issued by the SIT constituted by the Hon’ble Lokayukta.

I say that the replacement of the existing old disposal pipeline
has been completed and is expected to be commissioned within
03 months. The extension of existing effluent disposal pipeline
by 3.30 KM is kept on hold in view of the objection raised by
the Maharashtra Maritime Board and this may require the entire
redesigning and engineering be considered by the National
Institute of Oceanography. Hereto annexed and marked as
Annexure “1” is a copy of the Work Order dated 23/05/2023
and Annexure “2” is a copy of the objection raised by the

Maharashtra Maritime Board dated 18/01/2024.
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I say that the time limit for industries to install the Lock & Key
system and SCADA Server can be fixed only by MPCB, being

the authority responsible for implementation of legislation.

I say that the tender for Multi Stage Screening Mechanism &
Aerators has been opened and work order will be issued shortly.
The completion period under the tender is 18 months from the

date of issuance of work order.

I say that MIDC is also in the process of installing Flow meter
for effluent outlet pipeline for flow measurement and the same

will be completed in about 03 months.

I say that there is CIDCO Dumping Ground, as well as the
Mumbai Waste Management Limited which is responsible for
solid hazardous waste treatment, have their facilities in the
adjoining areas, which might also be responsible for the odour.
Hereto annexed and marked as Annexure “3” is a copy of the

satellite image of the Taloja Industrial Area.

I say that these dates given herein above are tentative and

subject to the decisions being approved by several authorities.

I say and submit that the Hon’ble Tribunal ought to consider
that MPCB is the statutory authority and is in existence to act as
a regulator whereas the MIDC functions merely as a facilitator

of the industrial area.
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11. 1 further say and submit that MIDC has taken / intimated
various measures as suggested by the SIT formed by the
Hon’ble Lokayukta and the same have also been brought to the

notice of the Monitoring Committee.

Solemnly affirmed at Mumbai ) %\"5%@/

On this 26" day of November, 2024 )

nna

For Navdeep Vora & Associates
Advocates for Respondent No. 2.

VERIFICATION

I, Déepak H. Bobade, The Deputy Engineer, Taloja MIDC, of the
Mabharashtra Industrial Development Corporation and having my
office address at Office of Deputy Engineer, Near Taloja Police
Station, Taloja MIDC, MIDC - 410208, duly authorized to swear and

attest this Application by Circular dated 17th June, 2002, do hereby

te on solemn affirmation, that what is stated in paragraph nos. 01 to
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11 is true to my own knowledge based on information derived by me

from the official records and I believe to be true and correct.

Solemnly affirmed at Mumbai )
Dated this 26™ day of November, 2024 )

g
TN
Mr. Deepak . Bobade,
Deputy  Engineer, Taloja

MIDC (For M. 1. D. C.)
[Respondent No. 2]
Identified by me
M
For Navdeep Vora & Associates RA
Advocates for Respondent No. 2 -t CHAB%OM,ﬁf,Q
Office No. 32, 2nd Floor, ADVOCATE HIGH COURT
o1 NOTARY GOVT. OF INDIA
Building No. 105, 158/160, ZHAURASIA MANSION,
Mumbai Samachar Marg, 3™ FLOOR, R. NO. 12/13,
Fort, Mumbai - 400 001 “Beforemen - <00 004
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)

Office of the Executive Engineer, MIDC, Division Alibag
Tel.No.: 02141-222257, E-mail : eealibaug@midcindia.org

IFMS No.1484 Date : 23/05/2023
Work Order

To,

\/Mls/. MEPL — GYAN (JV),

D 7, Commerce Centre, 78, Javaji Dadaji Road,
Tardeo, Mumbai 400034
Email :- gyanconstructionco@gmail.com

Sub: Taloja Indl. Area...... Replacement of existing disposal line in mangroves and
extension ofdisposal line by 3.30Km in Waghivali creek.

Ref:- 1) Tender Notice No. ETN No. 72 of 2022-2023 (Mumbai) Dated04/02/2023
2) Tender Open Dated On 31/03/2023
3) This office letter No.B54277 dtd.08.05.2023
4) Your letter No.MGJV/Taloja/001 dtd.17.05.2023

Dear Sir,

In response to this office letter under reference mentioned above, you have paid total
Initial Security Deposit (ISD) amounting to Rs.1,88,15,701/- (Indian Rupee One Crore Eighty Eight
Lacs Fifteen Thousand Seven Hundred One Only) in the form of Bank Guarantee (Rs.92,20,000.00
Bank Guarantee No. 013223IPG007450 Dated 11/05/2023, issued by Bank of Maharashtra,
Bhawani Shankar Road, Dadar, Mumbai, valid up to 09/12/2026 and Rs.95,95,701.00 Bank
Guarantee No.13940100019312 Dated 16/05/2023, issued by Axis Bank Limited, Mumbai, valid up
to 30/11/2026) and completed the contract formalities in all respect, your offer to execute the
subject work is finally accepted as detailed below.

01 |Name of Work Taloja Indl. Area..... Replacement of existing disposal line

in mangroves and extension of disposal line by 3.30Km in
Waghivali creek.

02 |Cost Put to Tender Rs. 75,44,11,975.00
03 |Initial Security Deposit Rs. 1,88,15,100.00
04 |Tender Type B1
_.—14.05 |Accepted Cost Rs. 94,07,51,732.58 (24.70% Above )
1 Al B8 |Agreement No. B-1/06 for 2023-2024
e Time Limit 36 Months Including Monsoon

)8 |Date of commencement 23/05/2023
*{Stipulated Date of Completion 22/05/2026
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10 |Maintenance Period 24 Months
11 |Rate of Compensation per day for |Rs. 5,000.00

Delay :
12 |Labour Cess 1% Will be recovered from each RA bills.
13 [Work Number (As per AX) ’

You are therefore requested to start the work immediately under the sqpervision and
instructions of Deputy Engineer, Sub Div Taloja and as per the terms and condition of tender

agreement. |
Necessary Insurance Policy may be taken within one month from date of

issue work order or before 1% R.A. bill, whichever is earlier as per the tender contract condition
mentioned under Insurance clause.

You are also requested to produce the labour license from the concerned office of the
Labour Department, as per the Maharashtra Contract Labour Prevailing (Regulation and Abolition)
Rules 1971 within 07 days from the date of this letter, failing, if any queries raised in this matter, you

will be held responsible for the same.

The work should be completed in all respect within the stipulated time limit.

Please note all the letters under references are part and parcel of the tender documents.
Your agreement is assigned as B-1/06 for 2023-2024. You are requested to make
correspondence in future by referring the said agreement number for this work.

A certified copy of Agreement copy is enclosed for your record.

Thanking you, N
fuII
> J
D.A.: As Above. xecutive Engineer,
MIDC Division Alibag
Copy Submitted to:

1) Copy submitted to the Chief Accounts Officer, MIDC, Mumbai-93.
2) Copy submitted to the Superintending Engineer (K), MIDC, Konkan Circle, Panvel.

3) Copy to The Assistant Labour Commissioner, Vighnaharta Complex, Sec.’B’, Mumbai-
Pune Road, Khanda Colony, New Panvel (W), Dist : Raigad. il

4) Copy to Deputy Engineer, Sub-Division, Taloja for information & necessary action.
5) Copy to TB / Taloja

6) Copy to AR / Taloja

7) Copy to Original file.
8) Copy to guard file.
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Website : htips://mahammb.maharashtra.gov.in
Email: ceo.mmb@maharashtra.gov.in / ceemmb@gmail.com

1.5, /- ¢/ Taloja MIDC/RoR%/ 2,8 B (18 JAN 2024
i,

TR ST,

THERTZ ST e memees (1o e)

FfersmT forrT,

T TS, 7. THTE — ¥oRoy

e Taloja Industrial Area....
Permission for laying of pipeline in 2" Phase

e : TA . [FMS/Taloja/ERE99/of 20.0£.30R%, I, R0.0¢.3033

T TeR e WeRvoT TR TSR, e TS §3ommHDPE TTETHTE SThUaTad!
-1 TOA R HEATER B C34EM T 2REWEM W Wilie fweene fomue

}. AT TREANER U6 U SIS R.4 WiEY AT FH TieaT
TR AUR T IR SRS ATh ATTHEIRI(NIO) ~ AT TEuetrs-Tear
{7 faehTOT (Final Disposal Point)_% TERTE TR HSSTAT ST Jelter Warst
SR I e R .

3. ST U eAT ST ST e ST, TR ST Wer uToi s
STerea TR o Gory oE-Tg STl FHHivT gvare 1S SR 2.

¥, AN, TEresrel aTE Selas etk tesker, Tiea ifh e, Aiger A
ST SifeR ST, Feto ATER WaTs STefaeah Wall, GO §ieet (Feieer), FAra g

G, R ST, SO A URHeR, Yo, SIS AT STeTHIOR et S, ward! i,

& focw fefiee g 76l 4aE SRS fHFd@ERT (NMIA) 96 ars"lm:&

~ s v By ere sl BBt e
\NOC-Replacement & Extension Of Disphysal | T
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v, AET HH TIFTER JTHUAT ST T TEIETSTHES SO O Hed 3% gear a
T UROT STeT SR, FTEyEIOr 3fe TRre gEmT 3.4 el Wieey e 16
TRITES {REaR TTel/iaT e emer e el Y. TR @ e Antite
SIS T fowTn gwtaut fear w ot Eioet SR, B e s 9 el
R, T T 2T SR e e A ST e i e o
B3 TIEIAeT [T THTHTER TART ST 3T

¢. T STeTen foER AT, 19T i TR SISUarAl §RH e o
T AT STTOeT Tl H-3T ZUTe eTfere! STelea UTEuete-TeaT fersts
TS ST TRUeTeTs RETHE (alignment) TG0 UG SATGLIHAT AT AT
FHRTAIT T 3.

R, G FERTY R HERHg &, 3¥.0¢.30%0 USeAT T HeFTR 719 fohes
(MGL), §&TE T TaeT TS AR, STTHRT HTTeR SR 3% WTEHaTarT o Hiet Wit ¢
NB Steel T TTEUATET U -8 ST@ET (NOC) 2UIT TTereT 3118,

fo.  THH f&. qu.20.30%¢ TSI WA fege Ugiferam shiaiem fo. (HPCL), 4o
- R, Wg S, & T Plot no. D4eo, TTC Industrial Area, MIDC, T, Tait Heg & wRafare

T Heg AR [THFde, SOIR 32 WIEH@UEA 0 HiZT WA carbon steel fuel
UTETETE ZTHUATRIT AT-8Xehd SEET (NOC) JUATE STTevedT 3TTe.

2.  g=:Fd Bharat Petroleum Corporétion Ltd, I Eﬁtﬁiﬁw ﬁtﬁl?il'-ﬁf, ITTEFT g
THRAT T ST0T Tt AHET TAH ST S STernt e Sy f siest
T ST g aTARE 20 He Terat <1 TTEqesH (3itéer 3oy ey qréemén)
RIS TERTE R HSaTegH -5t SIEe (NOC) SUAT STToieT 3T,

8. SOT/O el €1 HERTE, AR HewTeA S e HecoTe 37T ST STE.
CRICTSTHTO Seleh™ STall ferarel e, T of TR Feha-TehsiaT e TIeETe s
ﬁaﬁmmﬁﬁa’mqﬁmwm@wwmmﬁmgﬁaﬁww
fa SIS T e gE-IT 20T hUATd AUTT-AT UTETaTETaTae TR eToHTor Ui S

%) HENIY HIR) Heamrha i lon-ar e SYHuien fHeR Siar 99t St
TGS TSNS FHIT HHT 2o Hiex Wit Zrwvar awt.
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R) W Wi URUSRARYS Scfad  gun-ar  Wisunarn waw U
TEE/AETY WEM T AT gear WHEE (open sea) AEA WG, AGR
aTeTeTETS waist & forste ferg, qRfAfve aevar e, g, SO sesre
A STHITET (NIO) AT UG T 7t T F69 Juare o7aT.

R, O THHSSEH TR THAEEHT TEIARAEE Tifed sholed! TETTER
ST &1 | TSR STSYeT SRR 3T, T HeTR 19 feifies (MGL) 2nivn fegeam
UgifeTam HAReH fAfes (HPCL) esit Go-a Sy S fasmear ursueirsa add giom
e, AR TRATeI TSHeATErT SR e shevard arel, aie Sreeiter HrEmd MGL 317
'HPCL 31§11 Shraferare =T-g¥end Suard 2.

Y.  WERIZ WIR! Hewlhg T Shoiedl TEER HeY TEUehe TS Sern
A 43 (S0 WERER) T Ve SRleed TEUeTe STohUATe T famTeRe TR
TSI SToTHTT WIRIHAOT (Inland Waterways Authority of India) FTe & WRaTY/=1-8¢shd
YU SIS e,

U, T AT TTHTTIRS WRITe AR WY TeA] TR SX@ISTe [oreR e,
ATYUITEhS QIR SdTe S FeAHR d1 HRATCHAhe TH-a7 J0ATd Wi qreueiie
TR T-8Xehel STET (AP el hIdaTe! shevard dsel.

eI U3 1T, YT BRI ATHR], mwﬁmmmﬁﬁﬁﬁﬁmmﬁ
T T8,

TH &)
ﬁwma@rg@wm

T : TR T fAHeS, THTe 819, SigT-spell Seper, SsT (q9), Her T Aifed .
el Feger Ui siuRe fo. (HPCL),WQ@&?HW ot R, AEe,
T, HeE AT AECTEet. -

FAPanning\Planning 4\Taloja Industries-Lying Pipeline\NOC-Replacement & Extension Of Disposal Pipeline .Docx
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TLJ PHASE-II




BEFORE THE NATIONAL GREEN
TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 70 of 2023

Rajiv Sinha
... Applicant

Versus

State of Maharashtra & Ors.

... Respondents

DR IDREIRIDICRINREDCRIDREICREIREICRE)
ADDITIONAL AFFIDAVIT IN REPLY

COCFTICETAHOFTOCE TICF T T (B TICE T TICZ TR T

Dated this 26" day of November, 2024

Navdeep Vora & Associates,
Advocates for Respondent No. 2
Building No. 105,

Mumbai Samachar Marg,
Fort, Mumbai - 400 001.
Code No .:1/539
Mob. No.:9820007957
MAH - 1676 — 1992
Email: navdeep@nvasso.com
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